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This MA has been filed by the petitioner prayjing for an interim 

order for making payment of pension, DCRG, comrnuted value of pension 

etc. The OA has been fixed for hearing on 7.1.7. o reply has been 

filed to the OA nor to this MA. Mr. P.C.saha,l ld.tN counsel for, the 

respondents submits that he is still awaiting instuctions from the 

Deptt. for preparing reply to both the MA and OA 

2. 	The id. counsel for the petitioner submits •hat although the 
petitioner has retired on 30.9.95, till date le hs not been paid 
anything - neither provisional pension nor DCRG ¶or ~ny other retiral 
benefits. We are very much disconcerted of the fact that the Deptt. 

, could not even pay provisional pension on the basii of the minimum 
of the pay scale of the post the petitioner was ho]ding at the time 
of his retirement under the rules. If there is ny kroblem regarding 
finalisation of pension or DCRG amount, that can be dne subsequently. 
3. 	In the circumstances,we dispose of this MA with the order 
that within 10 days from the date of communicatior of this order, 

the respondents shall pay to the petitioner provisiora1 pension under 

the rules for all the period from the date he1 re4ired till date. 

The OA will be heard on the date already fixed. Becuse of peculiar 

circumstances of the case, we may not grant any xtension to the 

respondents to file reply. 	 I 

Let a plain copy of this order be supplied to the parties 
for immediate compliance. 
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